W
h ey




e

16.
17.
18.

19.
20.
21,

22,

Appeintment of Returning Officer.

i etirning Officer
CReturning Odficer and Assistant
Returning Oz

Polling Statiens

Appeintment of Presiding Offcer

CHAPTER-HI
GENER AL PROVISIONS

Gereral and Dyedadiion Lo
Appaintinent
Firs! General Elecven

Netification for Nomraation ¢1¢, to be issued by
the Reterning Qfficer.

Nomiration of Casdidates,

Presentation of nomination papers and
requifement tor valid nomination.

Clussification of Symbuls.

Classification of receznised political party.
Symbol for Eleciion.

When a candidate shall be deemed to beset up by
a Political Party.

Choice of free symbol/symbols by candidate.
Deposit.

Notice of nominations and time and place for the
scrutiny.

Scrutiay of Nominstion,

Election Officer

ol ¢ utes Tor momantiens ete, for the

P

tn

==l

-3

-1

o

et




23, List of validiy non gt & 2
24 rawaliol W tnalions Waliss e :
G )

20 I Sperd wml Dk

such Anmainiintent )
37, Apnocintatent of Poliing Agent v ,
aw Fublication of the fist of places T e Lot $ 12 /
2%, Vetine Normally to he in Derson. 12
20, Procedure of Contested and Uncontested Eio20 - 12
31, Death of Candidate before poll. 12
312, Manner of Voting. ' 12
33, Ballat Box. 13
34. Form of Ballot Paper. 13
35. Arrangement at Polling Station. 13
36. Admission to Polling Station. 13
33 [’rcparjzlion of Ballot Boxes for Poli. 14
38, Marked copy ol Electeral Rells, 14
12, [dentification of Electors. 14
G. Facilities Tor Women Yoters,
41, Facilities for public servants on Clection duty, 15
42, Challenging of Identity. 6
43, Safeguard st oimpersondtion, 16
44, Jssue of Baliot Faper to voters, 17
45 Maintenance of secrecy af voling by clectar

within polliny station and voling procedur: 17

7

44, Recording of Yotes of Blind or infirm volens

!
47 Spoili and Retarnad Ballot Papers. 19
19

48, Tendered

£5. Closian of Poli. {9
5). Secaling of Ballot Boxes after Poll, 20
51, Account of Bullot papers. 30
§2. Sealing of other packets. 3

83, Transmiston of hillot box ele. te the Fo
Offcer. 9

54, Adjournnent A Pl an wmer Jenlies 3
85, Proccdure an wljournmant of Pell 21
86. Procedure ol Clection ia cass of des- .

ballot boxes 3,




o N

~1
da

-1
_h

-1
-1

-3
o)

£

Definition

-y § et e
(\{‘ ol

such Appointm

Admisston
Matntenance of Secrecy @
Counting of Votes Peceived |
\‘ tiny asd O

and Rejection of

Counting of Votes.

QCJIJIHE of Used Ballat Papars 28
\_,Ound-h? to be continuous, 26 .
Recounting of Vote, 24

sEid

Equality of Votes.
Declaration of Results of Election c-f [irire of

Election. 2
Sealing of packets. 2"
Transmission of ballet boxes, packets ete, te the

District Municipal Eelection 23
Account of Eiection expenses and led: Avceunt

with the District \(Ln:C‘p 1] Election : <2
Particulars of Account i %
Notice by District Mun er §

inspection of accounts. =

Iaspection of Accoun! und the oh Copicy

thereof,

Report by the [)kric!
onthe Iodgmg ofth
and the decision o
thereon. '

Maximum Election expenses.

ie
it

CHAPTEE."

MISCELLANEG U

s

Procedure when no nomination iz
nominations are rejected or eleclion &
manded.

Resignation from constituency in cuis of
to miore coastitvency than one
Casual vacancies in the Municip




trn T
1

s
>

o
3

7
7,

o

i)
S e

O
At

99.
109,
101.

104.
105.

Eletur of C g

) ! ;

Election.

Produ D and laspecticn o |

Disposal of Election Papers

Reguisitiening of premises, velisles vessz s -2

animals ole. teor Election purpeose

Paynient of compensation.
Mannsr of servicing or reguis

vehicle, vessels and animals.

Fviction from requisitioned prem
Release of premises from requisition.
4

Peauliv for contidvention of any order regardt

the rezuisition.

CHAPTER-VI
ELECTORAL OFFICERS

L1
Promating eamity between classes 1o connection

with Clectioo.
Prohibition for public meetinz or

procediag the election day and on the
Disturbances al clection meetings.

Whde posties

Restriction on the printing of pamph
et

Mantenince of secrecy of veting.
Officer cte. ut clection not o act Vor cacdiazie
or to intluence voting,
Profhubition of canvassing in or rnear poliing
station,

Penalty for deserderly conduct 1o er peus poiin

ti

Penalty For miscondast at the Polling <tutio-,
Breaches of O.icials duly ia connection wiin
Elections,

Payment for Government servants for asting us
Election Agent, Polling Agent or Counting Agent,
Removal of Ballot Papers from Pollieg Station to
be an Offence.

Other olfences and peoalties therefore.

Removal of difficulties if any by the Goverament.

et

ek

i)
itk

 JE.
|

Lak
Lh

Lps
S

37
38
38

39

39
40
41




3

pes

| T
Lt

Lad
LA

b
i

39

39

39

41

1
3

GOVERNMENT OF TRIFURA
RBAN DEVELOPMENT DEPART
L1009 Dated, Agaziais, the (5th November. 1955

ENT

NOTIFICATION

he powers conferred by Section 274 of the Tripure

(|
1924 the State Government here®s min'ies tie following Rules :

Tnese reles may be called the Tripurs huntzipalities (Condust of

-stirz Rules, [995

shall come into force at onove

iz these rules unless the context otherwise reguires,—

“Act” means the Tripura Municipal £.ct, 1974 (Tripura Act No. 1
1F)

Definiticz -

= “Ballot Box" includes any box bag o2 otiver receptacle used for the

n:ertioz of ballot paper by voters
1o a ballet paper

s Cousterfoll” means the counterfed!
cr.zted czder the provisions of these Rules



i “Ferm™ means a form

translation thereof in Beneali

(2) “Marked copy of the elect - -

roll set apart for the purpese o7+ v~ or

ballot papers are issued at . -
(k) “Polling Station * - ;. .-
the place fixed for taking -

(i) “Presiding Oficer™ o0 .. _

the functions of a2 presidic® oF_ aim
(3). of rule 9.

()} “Returning Offizer” 1moae. -

i

of Rule § of these rules oo

appointed under subarule | o -
avthorised to perform |

(k) “Scction™ means z seor .-

()  “Voter on election dut.

oliicer, or other public seryi--, -
and is, by reason of his b

polling station where he is ¢

(m) “Polling Agent” meyniz 7. .z

fadincludes acandidateandhec - - i,

a relicl Pelling Ageat ;

(2) The expression used in thei. -

hiavethe meaning assigned te tio-
(3) The Tripura Genesal Cizuse -

tion of these roles s it applies - 1-.
legislatores- of the State of Trz.--

funicipality means

thecopy of the elezroral

@vol electons towham

:
%
3
3
g
4
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srE gyl entvale b vy Segh
Z ITosnZitar may bemesessaty fostae oo
- ©:1on D ovtmistthe Elsction Commissien
S T peint & District
S D AN K M raistrate of the
- Sl {7 direction  and contral of the
S I INAR istrict Municipal “ Electior shali
Py B of Electoral rolis and the conduzt of ali
§ ucder these rules.
Tt Disnist Mucicipal Election Officer shall perform such othse
I
R S Ue entrusted to him by the Eiection Commissies,
¢ sv27y conititueagy, for overy clection, io fill @ seat oy seats iz
I e Commission shall, in cenasultatien
W g =, zppointa Returping Olicer who shzal] be th
2 “z o within whose territorial Jurisdiction the constituency
© oot tnerealis situtated of may appeint  any other officer ef ths
Vg E s Returing officer.
=i el ir these rules shall prevent the Election Comnilssicn
® E BT ¢ czmie person to bethe Returning officer fer mierc
=gy W 22y of 2 Municipality or Municipalities,
I lismal tithzgecerzlduty of the Reéturning OTicer atany clection
sizsoininsanithings as may be necessary for conduct of the clettion

tzz marner provided under these rule.

rointment : " Ti: E.extiez Commission may, appoint one or miof¢ persons 8t

Assistant Wil o Bm o MY s . . ¥ T— e
vrning Assiszo Retureleg Oficer toassist Returning Officerin the periormzoge
Ker. T Ris fumstiacs, <t AT andtinin

v

tevery sulh pcr's'én shall bean OTicsr of the State Gover




Every Assistant Returr ! Contiel o e
2 L er shall be comtvetent g IT { the
of the Returning
Provided that no Assistant Returmiag Ofizer shali {)ulu(‘.;; aoy of  the
functions of the Pciurnfn*’- Ficer wiioh relates 1 = the scrutiny of nominations

] Er] | aY oy
ugless the Retor

dne Offfcer is inevitably prevest2d from performing the  said
functions.

7. The Keturning Officer and the Assis
their duties and discharge their fue

peiforn

and control of the Election Com

g, The lictof the Polling staIiO':s wheze Bol sndll bc hiald fer election
of members of Municipal
Mmanger p—ro\:wcj in Rule
tioa off Electors) Rules 1995

Lol
-,“ - —

o the ;_".;_',r-;- .~.umc1;raiincs (Rezistra-

Appointment of 9. (1) Thke Returning Oficer shall crpoizt
Presicing polliing section and such other Poilin

as he

thinks necessary to assist the Presiding 'L not appoint

any person who has been empleved by or on behall ov .- has been
otherwise working for a candidate in or abeut the el2ziion 1o be 1
Presiding Officer or Polling Ofiicers.

Provided thatifany Polling O‘-"'"L: ‘ris abvant fral. She Pdlurg Wittivathe
Presiding Officer may appoint in his place any pore. - o0 i3 preseat at tie
palling statian other thara person '.\'h.\ Wi hasn g 2oed 88 on baallal

r has been otherwise working for 2 candidaizis sraz: tne clection to bethe

Po\hngOFhf‘cr ands li when such apr-o-tsmi-t 2 made,  inform the
Returning Officer accordlngly.

{2) "The Polling Officer shall, il sz o reziel - tas Peesiding Officer,
perform all or any of the functicz: :7i72 Zre: 2 22538220 under

rules.

(3) Il jthe Presidieg JOfEcer - -. 50 ¢ -z 0 dorzny other
upzveidable reasensis absent Tzo. 0oz -: -z stz B functions
tions shall be performed by secx T -
suthorised by the Returcing CZ.:r i
aay such &bsence.

22 previously

fizttices during

- 1

Explaoation :—Reference io these - =0 10 tn2 Tre o op < 0Zcer" shall,
unless the context otherwiserequire: T: _2:— szt 2 lozzs _:::‘;cn petfor-

ming any fucction which heis authzoies vo cosmm Lzzes s.-rule(2) or as
the case, may be uvnder sub-rils o2




atification far
smination ez,
be issued by
¢ Returning
Eeer,

ca
the vacancy secaused and these rules she ras may be in
relaticon to the elestion of a2 member to

1l. Assconesthe Notification has bedn published vader sub-rule (1) or (2}

of Rule 10 celling upen a constituency 1o ¢lect member or metmbers,
the Election Cemmission shall, by ooe or mere Notfication ia the Oficus!
(Gazette appoint-

{a) thelast datefor making nominzti hall be the seventh day

after the date of publication of th or, if that dates «

holiduy. the next succeeding day \ri'-.ici'a s net a public holiday |

{b) thedateforscrutiny of nmoniiaatic

wlich  shall be thc- -\i;:‘-‘

immediately following the last date for

2 public holiday, the next suce

(¢} thelastday for the withdrawal of

secend day :',r er the date Lo the «or

of nomications, or, if that

public boliday, the next suiceeding day which is sot 2 public
(d} thedate or dates on which the poll shall, if necessary be taken,
which or the first of whichshall be 2 date not carlier than the fifteenth
day after thelast date for withdrawal of candidature,
(e) The hour of which the pol! shall commenrce and the hour at which
it shall close on the date or dates fixed for poiling
(f) the date before which the election shall be completed ;
(2) The Election Commission may, for scfficient cause and with the

provisions approval of the State Governmest postpone the date of extend
the period fixed for polling.

2. On theissue of the Notification under Rule 11 Returning Officer shall
give public notice of the intended electionin Form 1 by affixing & copy thereof
in some conspicuous places in his office, the office of the Municipality andis
such other places &s he thinks fit, and invite nominations of the candidates for

such election specifying the dates, places, and time at which the nemication
rapers are to be delivered,
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(2) Anyp

for which thecindidate s noniatied a3 f waisiy

Jded.

subseribe 4s proposer

Provided that he il nol sudscdibe 2 2ron0

nemination.

o

(3) Every nominilion paper plese

pe in form

Provided that & failure to complete or defects in completing the Jocliz tion

as to the symbol ina nominition paperia Form 2

iped toobhe Rela

¥

ey

nol

a delact of suhstantial character within the meaging of sub-

(4) Nothing intais rule shall preveat any candidate for boin

by more than cneuomination papers for clectioniathe
Provided that not mere that fous nomunition piper. o

of oa behalf of uny cindidite or accented by the Return.n

1o the sanie constituency.

tton of the poninatioa i

(5) On the present.

.ghall satisfy hiaset! thal aames aad tas werioo

ceodidate and lils proposes as eatered on i
came as those cateted in tae Electoral Aol

-

ule =t

voler Hstolthe canstivy

Goenge

T

H




cominztion papers than one are

cindidate, the deciaration =5 to symboi

faration as

te<iT gven if the

: iz=szid poticeissigned by the President, chairmin of
foratzme ol the recozanised political pacties. or il there is'no Gen

=7 - irbaany Member of such political party duly 2:thoerise
cmen Tiimdea? Casitasn, General Stoeretary o Sars
Tos 2 fecdmen signatuce of the Presid
L fmorzizovoer Secrelzry of the state Unit of thecesc
2 o0 :ilztozzthernised Member where o Member bz 2oen
c7r . zatzeeotize aletter tathat effestbythe Presiden: Chusa
: cxizetatyoor Secretary as the case may be, shall be sent (o the

Seersp as to reach him before the dare of serutiny



Waotice of nomi-

nations and
iime angd place
for the seruting

Serutiny of
MNomination.

pay  awobwilision

if at woy electic

he I)I ! l"' \\illf_l_-:_ i

clection , by an order, specif

rosited fa cash m:h

where the candid:

cr the schedule

Provided that wihere & cardidate has been .nominated by
ominaticn paper for elesticn in the same coenstituency nol more

4

deposit shall be required by Lo coder this Rule
21. The Returning OTcer shill on reCeiving the nominztion papers und:
Suh-Rulc(l} of'Rule {4 rom the '

sn the nomination paper tisel”

thiedate onwhichand the hourat

1o himand shallas seon as mav bethsrextier, cavseto beafixed in Foan 3105

contiining dc_;-

seme conspicueus place in Ris

cription similar to those cent
and of the proposer,

22, (1) Onthe date fixed I'ir scretiny of no
or their election a "gc:‘:‘. and one "preposer ar." re ctiier person may attend
at the time and plac ,3 ointed in this 2 Returning Officer
shall give them all reasonable facilities for ct:-,rn'm%r.g he nomination
papers of &ll condidates v«'hich have been defiversd within the time,

{2) The Returning Officer shall then examine

shall decide the objection which may be mads to any nomination and
mey either on such objection or on his owr mction, after such summary
eaquiry, :fany, as he thinks necessary, reject any nemination onany of

5, the candidute:

2licn paper aad

be |

the foilowing grounds, namely —

{a) thatthe candidateis disqualified for being chosen to fill the seat by
or under the Act ;

(b) that the proposeris not a voter of the constituency concerned
(¢) that there has been a failure to comply with any provision of the
Ritdes 13 and 14 ;




crisired in clause () ot (d) of sub-Fole (2) ahall be

t20: ooihonecthe rejection of the nominstion ef Zvy candidate on

trptoosialany wregularities in tespest of & nemi pagenif the

ot Iote car e duly rominated by means of el mominition

Sidur o FEEE Ll ro drregularities hiave been committed.

O IE TR Oficer shall not reject 2oy ro or or
5 -2 ey defeet which is not of substzatia! aile

.ot Pernang Oflicer shall hold seretiny on the date appointed

0 tiorlonZer Cluuse(h) of Sub-Rule(l) of Kule 10 cad shall not
s I .t-miertof  the proceedings except whensuch proceedings

ctromermomte s ar ebstrected by riot, or, opent wiolence of by cause be-

© Trt reterrong Odlicer shall endorse an cach nomurzuon paper his
DeiooLt ZIzsruing or rejecting the swme and, if the aominalion paper
sirsozzosnzurwerdin writing briel of his reasons for svch rejection,

~ozictery aiter all nomination papers have beer scrutintsed and

Jsllti oI lriieoonms 2ccepting of reectingihe samehave besrrecorded
r gl riag shall  prepare  in form-d-a It el walidly
Rt L AW that iy to say the candidates whese sominations

mzew m o0 Foo e d and affix ivon his netice board.

croanat znoof every sech candidate shatl be shownan

o oreursir his neminalion paper.

2te miay withdraw his caadidature by & rotice in writing

2 ¢ singed by him and delivered before 3 Gidierk in g

s A - theday fixed under Clzuse (¢) of  sub (b onf
- vro Heturoing Officer either by such cdn e Persan

zocentwho hasbeen authorisedinthis b

Win writing

cindidatlure

-

2 withdrawal of candidature under si5-Hule (1) shall
ot T : shzli contain the particalars st oul therels and on

swce2t o7 sozh nouice the Returning Officer shall mote therein the date’

=zt s &t which it was delivered.
¢ Tz Returning Officer shall on being satisfied as te the genuvineness

ot

funder the

wal and identity of the persensdeliver

F Pt o si.isazpeticeis Form6tob2aTiced eonhis Notize Board.
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(hy if ovorEicaRtee oz etz
p?tfcfcn‘:c forthmygma o
the symbolawil Poooosutel Toxalaim
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Sitpollistobe takenany Contestinz
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us election agent,
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any time before 1he poall iv closed uo



places fixed for -

:—-d','_iﬁQ.

veung Norma-

s to bein
T
Procedure of
Contested end
Uncontested
Elections.

feath of Can-
didate before
natl.

Manper of
Veting.

‘report of his death is neceived |

2. Before the d*Tt"‘r neblicatior of Sanllistof conlaiting candidates
under Rule 25, the Retesning ORser sh't avtify that the poll shall

be held -during the heodrs fxed cnder Clauie () of sub-rule (1) of
Rule 11 at thepolling station ficed under Rule 8,

29, Save as hereinaflter previded. all electors veting atan clection shall do

so inpersonatthe polling staticaprovided for them under Rule 8.

30 If at any clection of a constiteeesy of & Municipality
(4} the number of contesting cindidates is more than one. a2 poll shall
be taken;

(b) the number of contesting condidite is one against the constituency
of 2 Muaicipality, the Returning Oficer shall forthwith declare, in
Form-12, suzh cindidite to

2daty elezied tofill the consltuency

o

(¢) nonomination pasz;is reczived orallthe nominilion papers are
rejected in respect of i particular conitituency, the constituency shall
Temzin vacant till it is filled uvp uvader Rule-81.

2]. Ifacandidate whess nominatics his been found valid on serutiny made
under Rule 14 and who has nol withdrawa his candidature under Rule 16 dies
andareport of his deathis reccived before the publicaiion of the list of

contesting candidaics under, Ruie-15 erifa contesting  candiduie dicsand a

be crmmrnzrmial o laz polll the
Reterning Oficer shall, upon hring s:" ied efths fact ofdevihi ol the candi-
date, countermand the pollund rencrt the facito the State Government and

the Election Commissinn and all pres: with - referencetothe elgttion

shall be commenced 2 new in zalirespect asif for a new election ¢

Provided that eleztion shalino D2 csurterminded dustoathe diath of a
contesiing candidalz uniess suca crad fiiz belonrito s rezorabsed Natienal

Political Party o7 rezognised state Pofitical Party.

Provided further thzt no furiher maminition shall be neozisary in the
case of perssn whe was 2 contesting cilidate at the time of the counter-
r'mndmg of the no-«

Provided alsothat ne pzrico who his given a notizz of withd-awal of
his candidature under Rule 16 b:fore the countermindiing of the poll shall
be mcmztB‘e for bzing nominated as & candidite for eleztion after such
countermanding,

32, Atevery election where apollis 12ken, voies ~,h:11ibu ven b ballot in

the manner hereinafter provided ani no voles shall be received by proxy.
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-~ e covoinaii be of such design as miy be approved by the
SEmE | EE em ...‘f,..gum with the Siate Goverament,

e i shallbe in Form-13 and hall be ofsu:h design,

ciiite Em..Lo.. Commission ma}_dl:ca..t.

= e oo

I Zusm Lilet paper shall havea counterfoil attached thereto and
oz Tz rtnire end the counterfoil s.,:m bc is Form-13. 2nd the

semerzotiotnerelr shallbe insuch lanzuige or languigesas the Electicn

s=mesleEL e g, BREESE
Toeoimeolcaedidates shallbe arranzed oc the ballot paperin
so.rozilerin wiichothey appear is the list of contesting candidates.

- T iw: :rmerecandidates beiar the same pame, they shall be

v the addition ofthcir occupation orinsome other manaer.
c.u.ir ezt polling station there sHi‘i be dtsplzycd promincatly=

ng the pelling area the voters of which are entitled
lling station and where the polling area has more than
=2 s~._-.-' o, the particulars of the electord so entitled ; and

= BERSE cf the list of contesting C—Eﬂuid(—t:b

i Prenerflng cer shall cauie to be p.onfi:i at every polling
sz cneielrare comparim;nti (hereinafter referred to in these
- = e “Veing Compartments”) in which Voters can record theis
L= s:'.'c‘::td frem observation.
ai ; Oficer shall provide at each polling station 2
{ ballot baxes, ballet papers, ca;ics of the list of
- ¢! the polling atea or areas voters of which are
sveteatsuch polling station,  iostruments for stamping the
iz mark on ballot papers and Grtidles necessary for volecs
:: —z-g the ballet papers. The Returning Ofiver shall also provid:
& === -peoling station suchiother equipmentand asleiiosies dimty

tereoced fortsking the poll at such pellingstation.
C:.-:‘: =y fixed for taking poll, the Preszdmg Ofizer shall regulate

—=er el veiers to be admitted at any one Y{ie inside the polling
‘.': v*ir:dc lhc!’c rom ell persons totfier than—

4
4
i
L

v Pelling Oficers;

- .=z semvants oa duty in connection with the election
: pemos :-...:o rised by the Retpraing QFesz, District Munsicipal
Zawmieg B5ce, Eletion Lo..1m1551on ey

(5 eaadidarzy, lhdr cleclion ageals: am!.é,t,l}_;@q to the provisions of
T..e 27 cze poliing agent of cachjcandidats %2 time ;




\!

g child in oo

()
(f)

& person &ico

= s SRS eRhnel Meve

vitheut being ha -
(g) such other perses: ¢ Sat.Tz i IE e srtie Fresiding Officer
may equptey fos the possots ST ados” s e Sl
grc;jﬂ*’-.-atioz of 37. (1) The Presicic; =i J-4- Telire the commenceinent
1431[?{ B of the poli, satisfly 2. -« T =i soay FaSriler B leiiph
(23 Everybalietben lszitas el = ot :pasted both
on the ouvter and in-+: e _ il
(#) the serial numtis = D Sesfiiivengy:
(b} theserial mugie 222, = =iz rilazs gnteny
. (c) theserial number 277 s g t-erzzretizc ozeballet box
is used i respect ¢lz -2 1. L° v god
(d) thedate cf p::. ;
(3) Immediately belire 172 10— =zrreTert o7 tze £2l, the Presiding
Ofiicer Shi’a!-dt""‘";’..‘.’.i: o B oamn o2 shmsn @S :-'_': petsons present
that the ballet b“ sem mm ez o2 ST (2)
(4) The ballot t-c.&'. g 2 tarnallsaisecied gnd placed
jo full view of the PreciZioz 22007 222 e 22Ty prests
L % . T -
Marked copy of 38, Immediately befere the 2oz o022 e =2l tte Presi d ¢ Officer
Elsctoral Ralls, .
shell alse demonstrate to the ToEIET T A marLc(_

copy of the electoral relis to Tz o o2 _.- =
other tharn the marked "ETV™ z:. - © &

- 33

Iemtification of
Eleciors.

(1) ThePresidicg OFzer ~2 =
gshethicks fittokelziz -2 o2 1=

.ptherwise in tekicg & 7
2) The caodidate €22 toe - 220 2 2

speakto or  eddressez; .ttt
submitte the Presiizz 1520 oo -
followirg four grousis

(g) thathispamelszciozin:z® oo

in respect of which e efas -- . o= -

(b) that his claim te
Roll is felse ;
(c) that he has elresZ, ~oi22 -

(d) where thereis mere 1220 2::

keispotentitfedtorecerdn iz o s

the oblection iy reised.

any entry

L Srriozpestcn such persons
1xosl Zeesocs toessist himor
Iz = p=Ezr ezects shall not
1 =12 itz ¢oliag centre, but may
i = eoryeler eneny of the
=z Foos ef thet cornstituency

— gzrwt 232 ¢ Fice! Electoral
17 =x= 3 {2 G emic building,
SwTinies s2izrspect of which




the Tresiding Ofiicer ef e

fizlf skhall ct;c-ti the electer’s

% <orpanmelars with the relevarnt entry in the ele ~toralerolls
4 “ooezitDe senial number, rame &nd other particulars of the

obtair 2 bellet paper, the
25 the case may be, shell overlook
v in the electoral rells, if he

w1l the voter to whom such entry

pere & opeliing statien isfor both men and  women voters, the

22 CURers mey direct that they shell be admitted inte the polling
S e a_':::r‘e.tcly in separate batches: .
- ¢ Retorathg Officer or the Presiding Officer mdy appoint @
- cserveesenettendantatan polling staticn to assist the Presiding

S Ee :t.‘ai:y in taking the poll in respect of women voters, and in
rirueclar to belp in searching any women volers incase it becontes

(1} Aveter on election dut v whe wishes te vote shall at least three davs
belere the date of poll approach the Returning Officer or any oficer of
the cotstituency designated by him in  respect of  which heis voter
ard make zan epplicationin Form-14 for theissve of ballot paperino order
to enable hkim to cast his vete.

(2) The Returicing Officer shall on being satisfied as to the identity of
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